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(b) The main reasons for the Jos es are 

frequent equipmeint failure , ?100r quality 

of coal imadequate/irregular power sup-

ply. 

(c) A technical study group was ap-
pointed to carry out a thorough .. urvey of 

th e plant to identify the deficiencie 

and ~ugge t remedial mea ure . The re· 

commendations of the Commit.tee bad been 

received and are being proces ed. 

Cau of TOPA Mine di aster 

376. DR. A. U. AZMI: Will the Mini -
ter of E ERGY be pleased i:o tate: 

(a) are Government aware that the total 
·'TOPA Mine disa ter which accounted for 

16 lives on July, 1982, i~ the consequence 

of gro violation of mine safety regula-

tion a laid down by the Director Gene-
ral Mines Safety; 

(b) is it a fact that while Coal Imd ,a 
Ltd. ha been pending cro of rupee "n 

the purcha e of timber to b~ used as 

prop to hold on the roof, not a ·~iogle prop 
wa found at the place of the accident; 

and 

(c) if so, where did the timber go and 
why were the safety regulations not ad· 

bered to and who are respomib le or the 
ame together with details of action taken 
against them? 

THE MI ISTER OF STATE IN THE 
MINISTRY OF ERGY (SHRI GARG1 
·SHAN.KAR MISHRA): (a) to (c). A 
dome tic Board of Enquiry app )it1ted by 
the Chairman, Central Coaifields Ltd./ 
Coal India Ltd. ha found that the acci-
dent was on account of fall of the imme-

diate hale roof above the coal seam mea-
. uring in hickne --from 2" . to 1 O" in the 

goof area. 

It may al o be tated that Govern-
ment have decided· to et up a ourt of 

nquiry under the Mines Act ·u be pre· 

ided over by a retired or crving Judge 
of High Court. The cau e 0f the acci-
dent rund the re ponsibility of the officers 
and taff in the matter can be known after 

the Court of nquiry ubm1ts i : report. 

Chandrapur Power Project 

377. DR. A. U. AZMI: 

SHRI RAJESH UMAR SlNGH: 

Will the Mini ter of ENERGY be plea -

ed to tate: 

(a) whether it is a fact that Chandrc1pur 

Power Project wa sanctioned by the 

Centre in 1981 and that the St:ite Gov· 

ernment concerned has not i ued any kind 

of tender o far for the project; 

(b) whether it i al o a fact that on 
the recommendation of the State Govern-
ment oncerned a deal i now bemg finn-
li ed by the Centre with a Swi · firm who 

had made unsolicited quotation for the 

project prior to the sanctioning of the pro-
ject by the Centre; and 

( c) if o, what are the rea ons for fina-
li ing the deal without inviting glob,al ten-

ders? 

THE MINISTER OF STAT IN THE 
MINISTRY OF NERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). The pro-

posal of the Maharashtra State Electricity 
Board (MSEB) for extension of the Chand-

rapur Thermal Power Station by one 

unit of 500 MW (Unit No. 5) wa pp-

roved in June, 1981. The inve tmer.lt ap-

proval for Unit No. 6 is y~t to be ac · 
corded. MSEB received three offers for 

supply of equipment for this project from 
(1) Swh-We t German con ortiwn; 

(2) West German-Italian con~ortium; 

and (3) budgetary offer from BHEL. The 
Govt. of Maharashtra submitted a propo-
sal to import two units of 500 MW each 

from the con ortium compri ing Swi s aPd 
We t German manufacturers. No deci ion 

has been takem in regard to the import of 
equipment for this project. 

Oil and Gas from Porto Novo strueture 
tur·e 

378. HRI RAJESH KUMAR SINGH: 

SHRI SUBHA H Y ADAV: 

SWAMI INDERVESH: 

wm the Mini'Ster of ENERGY be 
plea ed to tate: 

(a) whether Government' attention bas 
been dra~n t~ the press reports published 




